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The 15™ December 2017

No M-4-12/2013(Part-1)9783/F—In exercise of the powers conferred under Article 283(2)
of the Indian Constitution, the Governor of Bihar is pleased to make the following Code to amend
the Bihar Treasury Code, 2011 :-

1. Short title, extent and commencement—
(1) This code may be called The Bihar Treasury (Amendment) Code, 2017.
) It shall extend to the whole of the State of Bihar.

3) It shall come into force at once.
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2. The following proviso would be added at last of the first para in the current provision of
rule-194(ii) of The Bihar Treasury Code, 2011—

"Provided that the provision of rule -194(ii) of Bihar Treasury Code, will not be
applicable in the context of the amount to be incurred under Major Head - 2245- Relief for
natural calamities."

By order of the Governor of Bihar,
Rahul Singh,
Secretary (Expenditure).
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